A

)

121 Written Answers

) what are the details of Indian
Airlines flights which reached their
destinations late with the extent of
delay in each case during the above
period;

(c) what are the details of Indian
Airlines flights which were cancelled
during the last three months, sector-
wise;

(d) the reasons for delaved and
cancelled flights; and

(c) wnat steps are being taken to
improve the services ?

THE MINISTER OF ENERGY
WITH ADDITIONAL CHARGE

OF THE MINISTRY oF CI1VIL

AVIATION (SHRI ARIF Mo HD.
KHAN): (a) to (d) Flights delayed
by more than 90 mits. are
categoriecsed by Indian Airlines as
d:layed flights. During the period
Nov., Dec., 1989 and Jan. 1990 out
of a total of 21,709 flights, 8436
flights wer: delaya2d by over 30
minutes and 1,244 flights were can-
cell=d due to the following reasons;
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No.of No. of
flights flights
delayed  canceliod

Reasons

(i) Attributable to
Indian Airlines . 731 88

(ii) Bad weather
conditions, inade-
quate airport faci-
lities and miscella~

[eous . . . 1130 497
(ni) Consequential . 6575 659
TOTAL @ . 8436 1244

(¢) On the advice of tne
@ovt., tne f.ullowing measures have
been taken by Indian Airlines with
a view to improving services:—

—~Provision of correct informatiot
to passengers through the media
and oth:r means.
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— Increasc in the number of tele-
pho.es and auto-answering ma-
chines.

— Installation of HF-SSB scts at
more stations to communica‘e fli-
ghts information between stations
promptly.

— Dissemination of information th-
rougn tele-t:xt at Dclni.

— Provision of more Customer Ser-
vice Units.

— Provision of meals and stay at
hotels in case of delays of longer
duration, -

— Designating officers for supervision
at ifferent locations and providing
assistance m the matter of re-
funds, taxi vouchers, hotel ac-
commodation, retrieval of baggage,
ete.

—Provision of extra cushion bet-
wecn the flight .

—More time for maintenance of
aircraft.

— Revicw of action taken for recti-
fications of smags at regions as
well as at headquarters.

Setting up of National Institute of
Medical systems

656. DR. MOHD. HASHIM KID-
WAI: Willthe Ministcr of HEALTH
AND FAMILY WELFARE be plea-
sed to state:

(a) whether there is any proposal .
under Government’s consideration
to set up a national institute for
all medical systems, i.e. Ayurvedic,
Allopathy, Homoeopathy, Naturo-
pathy and Unani in any of the
megropolitan citics of the country;’
an

- (b) if so, what ar= the details in
this regard and by when such B
institute i likely to be set up ?
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I;IEAMANI RO UTRAY) : (a) No.
ir.

(b) Does ot arise.

of _LPG  comections
m!es and pe‘tirol punip’ ﬂealer
ships

657. DR. MOHD. HASHIM Ki-
DWAL: Willthe Minister of PETRQ-
LEUM AND CHEMICALS be plea-
sed to stat.:

(2) what is the number of LP
gas connections sanctioned for do-
mestic use during the last five years
Statewise;

(b) what is the number of gis
agencies allotted to *hs Muslims and
to those belonging to the Scheouled
Castes during the above period State-
wise ; and

(c) what is tke number of petrol
pump dealerships allotted Statewise
during the above period alomgwith
the percentage of dealerships allot-
ted to the Muslims and to those
belonging to Schedul:d Caste com-
mnity ?

THE MINISTER OF PETRQ-
LEUM AND CHEMICALS (SHRI
M. S. GURUPADASWAMY) : (a)
The information s being collect=d

-and will be laid on the table of the
House.

(b) and (c) There is no separate
reservation for muslims in the award
of dealership/distributorship, and as
such no separate statistics on therh
are maintained. As regards the num-
bes of gas agencies and petrol pump
dealerships allotted Statewise and to
the Scheduled Castcs, the informa-

‘tion is bzing collected and will be
Iaid on the table of the House.

i.d.i.,i‘i.‘ Tae l 12,4'_('
Siké “of kidsey

658. SHRT ASHOK N&TH VE-
RMA: Will the Mitister of HEA-,
LTH AND FAMILY WELFARE
be pleased to state: .

(a) whether Governmént havef

taken mnote of sale of kiduey:in-
most of the Metropolitan cities m
the country;

(b) whether the opinion expres-
sed by the Indian Medical Associa-
tion, Medical Council of India and
}he Maha;.‘ra.sallltra tl_wl:dlcal Couml:g;n

avayr of sale o idney has n
conw;?rdmd by Governmen? nt; and

(c) if not, whéther Goveriiment

propose to brmg a legislation to’

prevent the sale of kidney in the
country ?

THE MINISTERDF HEALTH
AND FAMILY WELFARE (SHRI
NILAMANI RO UTRAY) : (a) Yes,
the Government have come across
reports alleging "trading of . human
_orgens includiag kidneys.

(b) No such opinion in fayour
of sale of kidney has been expresscd
by Indian M=dical Association, Me-
dical Council of India or Maharash-
tra Medical Council.

(c) Yes, with a view to prevent
the sale of kidney and other human
organs in the country, the Govern-
ment is actively considering the
enactment of a comprehensive legis-
lation which will be  applicable
throughout the country. The pro-
posed legislation purports to re-
gulate the use of human tissues and
organs, including kidneys and their
donation for therapeutic parpose. It
is expected that as a result of such a
legislation, there will be a greater
availability of lmman organs through
voluntary donors.



